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State Dlellt 

Statemmt shiowing the generatiion friom centrally iowned piower statiions fOT th, periiod ~anuQ1j', I g80 10 
May, 1980 

--------.-------
N,.\lne iof the ,tatiion Jan. 80 

----------,----._--_._--
Raja 111an Atiomic Puwer Plant 
(Nuclear) 

Badarpur (Thermal) 

Tarapur (Nuclear) 

Neyvcl: (Thermal) 

Damiodal' Valley Ciorpioratiion 

I. Thermal 

2. Hydrio 

DVC Tiotal 

:Haira Siul (hydrio) (unit ciommissiioned in 
May, 1980) 

Regiiollal Lan&uages used in A.I.R. and 
T.V. prQl'ramm .. 

951. SHRI SAMAR MUKHERJEE'. 
Will the Minister iof INFORMATION 
AND BROADCASrr"ING be pleased tio 
state the time alliotted fior the !'cglional 
languages in different priogranllnes 
iother than Hindi friom AIR and T.V. 
weekly, daily. mionthly, language-wise; 
categiory-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRIMATI I.;AM 
DULARI SINHA): The infiormatiion is 
being ciollected and will be laid ion the 
Table iof the Hiouse. 

Demand by Maharashtra Phatmaceuil-
'Cal Manufacturers Assiociatiion Pune, 

Mahar_hu. 

952. SHRI R. K. MHALGI: Will the 
Mini~ter iof PETROLEUM AND 
CHEMICALS be nleased tio relet' tio 
the reply given tio the Unstarred Ques-
tiion Nio. 759 ion 17th March. 1980 re-
garding representatiion friom Maha-
rashtra Pharmaceutical Manufacturers 
Assiociatiion, Pune, Maharashtra aJld 
state: 

lIB 

97 

395 

(Figures in Milliion units) 

Feb. 80 March 80 AprilSio May 80 

24 44- 126 93 

135 164 185 195 

84 120 147 203 

1~8 255 279 331 

359 340 322 317 

3{ic 341 3'23 ::P9 

(a) whether Giovernment have made 
a review abOll t the demand Nio. 6 in the 
statement attached tio the abiove reply; 

(b) if sio, the actiion taken in this r~s
peet; and 

(c) if the piositiion has niot been 
reviewed sio far, the reasions thereiof? 

THE MINISTER OF PETROLEU1\iol .. 
CHEMICALS AND FERTILIZERS 
(SHRI VEERENDRA PATIL): (a) tio 
(c). The review abiout the demand Nio. 
6 in the statement attached tio the reply 
tc the questiion referred tio is prenl=lture 
since the needed statutiory change:> fior 
giving effect tio the decisiion ~ioncelning 
abiolitiion iof brand names in respect iot 
sin£:le ingredient fiormulatiions iof five 
drugs have niot yet been effecte(\ 

Amendment ior Biadu Maniqe Act 

953. SHRI MADHAVRAO SCINDIA: 
Will the Minister iof LAW, JUSrICE 
AND COMPANY AFFAIRS be plMSM 
tio state: 

(a) whether Giovernment priopio.se tio 
bring fiorward legislatiion tio ame1'l.d 
Hindu Marriage Act in regard tQ 
diviorce makiD..l it easier; 




